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(b) According to the information 
available wi h us tvlo Indian nationals 
are still detained in Israeli jails. 

(c) rnd1c~p. Embassy .Official were not 
allowed to m.eet Indian nationals at the 
Ansar camp. 

(d) The In4ian Embassy is in const
ant touch with the International Com
mittee of the Red Cross in Beirut on 
the subleet. 
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N~ of 1he Edll'tor, Publisher and 
Reviewer Seetba. Josyam 

4419. SHRI R'AMESHWAR NEE
KH~A: Will the Minister of EDUCA-
TION AND CUL,TURE be' please(l to 
state: 

(a) whether 'Indian Literature', the 
fticial m.gazine of Sahit,y~\ Akademi. 

publis\l d an adver~ . review. by one 

of its emPloyees, of book 18eetha Jos
yam', if so, the particulars of Editor, 
P':1blisher and Jtevie:wer; . 

(b) whether the authl:Jr is e~-Menl~er 
of Parliament and famours Telgu 
author and the book was given Sa.hitYa 
Aka.demi Award as best Telgu booit ,in 
1981; . . 

(C)I whether the author rejected the 
Award which resulted in the Saltitya 
Akademi and the Celltral GOvernment 
alienating a large number of Telugu .. 
speaking intellectual and common 
man, making Government unpopular in 
Andhra Pradesh; and 

(d) whether it is the ~eneral POllcy 
of Publisher and ' Editor qf Sahit:ya 
Akademi to publish condemnatory re
views of their own Award-wi..t:lning, 
books in their magazine written by 
their own, employees, creating a l;>ad 
image of Government? 

THE MINISTER OF STATE OF THE 
MINISTRIES OF ~DUCATION AND 
CULTURE AND SOCIAL \VELFARE 
(SHRIMATI SHEILA KAUL): (a) Yes 
Sir. The Editor, publish.er and reviewe~ 
of the book in qu€sth are respective
ly: 

1. Shrimati Keshave Mcllik, EditQr, 
Sahitya Akaderni. 

2. Dr. R. S. Kelkar, Secretary, Sahi. 
tya Akademi. 

3. Shri D. S: Rao, Asstt. Editor, 
Sahitya Akademi. 

(b) Yes, Sir. 

(c) and (d) The author did not ·ac
cept the a ward. The Sahitya Aka(ieml 
is an autonomous )rganislttlon and 
the episode was considered by its ~x
ecutive Board and the following 'deci .. 
sion was taken: 

"The Executive Board unanimou ly 
felt that full freed.om of e"pression 
for critical ideas a ld views is a. 
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axiomatic principle for any literary 
institution. However, it was felt that 
the iming of. phrases, ideas apart, 
were hurtful to he Awa,l'd-winnerst 

although it w.as not the intention of 
e ither the English Editor or the re
viewer to hurt the ff).elin~s of the 
Award-winners, a note should be 
published in Indian Literature mak
ing the 'position clear". 

In pursuance o,f the decision of the 
~xecutive Boa.rd of the Sahitya Akade
lUi the November-December, 1982 issue 
0:: 'Indian Literature carried the fo1-
lCT~ing eciftorial note: 

"It is unfortunate that a mild con-
troversy should ha ve growJl ul> 
around the reviews of two award 
Winning books of the year 1981, 
.Freedom of expression for critical 
reviews and ideas in a journal is an 
axiomatic principle for any literary 
institution. However, in the case of 
two ' books referred to abov~, al
though the reviewer and editor had 
no itention to hurt anyone's feelings, 
it happened that some phrases in the 
hurtful. This note js, therefore, l),ub
reviews were regarded by m any as 
lished in order-to clarify that no ill .. 
will was intended". 

!lules govemiJ1g transfer of Com
mercia Staff in R;t.ilways 

4420. SHR'I BALASAHEB PAWAR: 
Will the Minister cf RAIL WAYS be 
pleased to state: 

(a) the period for which Booking 
?erk, Head Booking Clerk, Chief 
"Booking Clerk, -,?arcel Clerk and Head 
and. Chief Parcel Clerk of the Com
mercial department are allowed to work 
at ,a station; 

(b) whether office bearers of the 
Unions have been allowed to work on 
the same station and the same post for 
a longer period; 

(C) whether it is a fact that Railway 
Board has. framed new rules for the offi
ce bearers of the Railway Union to 
work on the same post and the same 
station and it sO', the 9.etails thereof; 

(d) if not, the reaso'1s for not trans
ferring the office bearers of the utta
riya Railway Mazdoor Union and Nor. 
them Railwaymeus Unions, as they be .. 
long to the Commercial department 
and have been working on the same 
station for a long time; and 

(e) whether Governmant will enact 
legislation to ensure justice and equa
lity to all? 

THE MINISTER OF' STATE IN THE 
MINISTRY OF RAILWAYS (SHR1 C. 
K. JAFFER SHAREF): (a) 4 years. 

(b), (c) and (e) . The system of 'perio~ 

dical transfers equally apply to all 

employees including offi. e bearers of 

recognised unions. .~ the case of 

offiCe bearers of recogni. ed unions, the 

Railways are required t~ follow a pres" 
cribed procedure scrupulously. ThiS 

procedure inter-alia requires that in 

the case of pelliodical transfers of {J1fke 

bearers of recognised trad~ unions, 

where it is decided ;tfter consideration 

of the appeal of the unions by th Gene

ral Manager, not to C" neel the transfer, 

the transfers might be all?wed to pend 

till the next election of the union offi .. 

ce bearers subject to a maximum 

period of one year. This procedure win 
not apply to transfer orders on spe

cial considerations, ordered in public 

interest. 

(d) The Northern R'ailw:lY have been 

asked to check up whether the. extant 
orders have been tollowd in aU cases . 

and to take app,ropriate action in the 

matter, 




